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SHRI KARTIK ORAON (Lobard-
daga) : 1rise to support the Architects
Bill as reported by the Joint Committee.
I bad occasion t0 go through the original
Bill in which the architect was defined as
a person who can design and supervise the
eréction of a building. This caused certain
difficulties with regard to the engineers,
and the engineers were adversely affected,
As a matter of fact, architects have a
limited scope of designs, because so far as
design is concerned, they are merely
concerned with the architectural design, and
the supervision is also confined only to
such special cases as would be prescribed
for architectural work.

However, the Joint Committee has
suggested something by which the definition
of architect has been changed so that an
architect means a person whose name is
for the time being in the register, This
means that those who are practising as
architects, whether architects or not, will
be on the register, if they meet the
requirements of this Bill. Therefore,
this Bill has a significant part to play.

1 would like to say one thing in this
connection that in this Bill or for that
matter in any other Bill, the situation
obtaining in the countrv has got to be

taken into account, You are aware
that there are lakhs of degreo and
diploma-holding engineers all over

the country who are running without

jobs. In that context we  have
to se¢ how far the eogineers and
overseers and diplomaholders can be
accommodated. There are about 3500

architects in this country according to the
register, out of whom about 3000 are
practising as architects. If we confine th»
architectual designs merely to these
architects, then the cost of constructiod
will go high, becausz the architects will
monopolise and they can charge aovthidg
between 5 to 7 per cent. But if we include
these practising engineers also, then th:
architects fees can be reduced to something
between 2 and 3 per cent.

1 would like to say & word in coaneéc-
tion with the qualifications for a person to
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be registered as an architect.

Therefore, 1 would suggest that those
persons who are holding a degree or
diploma in civil engineering or architecture
from Indian or overseas universities shonid
be recognised as qualified for registration
as architects under thé Bill. Such m case
arose in the UK aiso when they were
trying to enact the Architects’ Registration
Act in 1931. Those engineers who were
working for two years as architects have
also been recognised as being eligible for
registration as architects. Therefore,
applications, for registration made by engi-
eers who have been practisiog for two
years in India should also be allowed and
they should be put on the rolls of practising
architects,
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EMPLOYEES LEGAL AID BILL*

SHRI SARDAR AMJAD ALI
(Basirhat) : I beg to move for leave to
introduce a Bill to provide for legal aid to
workers in matters arising out ot‘ their

employment in factories, -

‘Pubhshed in the Gazette of India Extraordmary. Part 1, ‘Section’ 2, duted 27-11-1970. B



